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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Fifty-First
Report (17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on 12
April, 2021 /nter-alia considered Memorandum Nos. 49 to 68 containing requests received from
various Ministries/Departments for dropping of 26 pending Assurances and decided to pursue
11 Assurances.

3. At their sitting held on 29 September, 2021, the Committee on Government Assurances
(2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI,;

29 September, 2021 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,

07 Asvina, 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2020-2021) considered Twenty
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 26 pending Assurances at their sitting held on 12 April, 2021.

3. After having considered the requests of the Ministries/Departments, the Committee

are not convinced with the reasons furnished for dropping of the following 11 Assurances:-

Sl. SQ/USQ No. & Date Ministry Subject

No.

1. USQ No. 3582 Law and Justice Implementation on Uniform
dated 07.12.2016 (Legislative Department) | Civil Code

(Appendix-1I)

2. SQ No. 163 Road Transport and Ahmedabad-Vadodara
dated 27.07.2017 Highways Expressway
(Supplementary by Shri (Appendix-III)

Rattan Lal Kataria, M.P.)

3. USQ No. 2481 Railways Safety of Women in Trains
dated 26.12.2018 (Appendix-1V)

4, USQ No. 1618 Railways Crimes in Moving Trains
dated 13.02.2019 (Appendix-V)




Sl. SQ/USQ No. & Date Ministry Subject

No.

5. SQ No. 4 Railways Crimes in Trains
dated 19.11.2009 (Appendix-VI)

6. USQ No. 1588 Agriculture and Farmers | Report by CMs Sub-Group on
dated 12.02.2019 Welfare MGNREGS

(Department of (Appendix-VII)
Agriculture and Farmers
Welfare)
7. (i) USQ No. 2936 Commerce and Industry | (i) National Welfare Board
dated 10.07.2019 (Department for (NWB) for Traders
Promotion of Industry
(ii) USQ No. 5128 and Internal Trade)
dated 24.07.2019 (ii) Online E-Commerce
g;gegsﬁ |\1|3 23081198 (iii) National Retail Policy
o (Appendix-VIII)

8. USQ No. 3049 Power Hydro Dam Project on Siang

dated 17.12.2015 River
(Appendix-IX)

9. SQ No. 261 Jal Shakti Desiltation of Ganga River
dated 03.08.2017 | (Department of Water (Appendix-X)
(Supplementary by Shri .

Anandrao Adsul. M.P Resources, River
nandrao Adsul, M.P.) Development and Ganga
Rejuvenation)
4. The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 11 Assurances are given in

Appendices -II to X.

5.

The Minutes of the sitting of the Committee dated 12 April, 2021, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix- XI.




6. The Committee desire that the Government should take note of the Observations of
the Committee, as contained in Annexure-II of Appendix-XI and take appropriate action for

the implementation of the Assurances expeditiously.

NEW DELHI;
29 September, 2021 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
07 Asvina, 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



Appendix- I

COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and considered by the Committee on 12 April, 2021

Sl. | Memo | Question/Discussion | Ministry Department Brief Subject
No. | No. References
1 49 USQ No. 3582 Law and Legislative Implementation
dated 07.12.2016 Justice Department on Uniform Civil
Code
2 50 USQ No. 2380 Personnel, Department of | Augmentation of
dated 05.02.2014 Public Personnel and | Staff Strength of
Grievances Training CBI
and Pensions
3 51 SQ No. 163 Road Ahmedabad-
dated 27.07.2017 Transport and Vadodara
(Supplementary by Highways - Expressway
Shri Rattan Lal Kataria,
M.P.)
4 52 USQ No. 1192 Education Department of | Status of
dated 10.02.2020 Higher Classical
Education Language to
Marathi
5 53 (i) USQ No. 4274 Railways (i) Security
dated 07.08.2014 Personnel in
Trains
(ii) SQ No. 61 (ii) Safety and
dated 27.11.2014 Security of
) Railway
Passengers
(i) USQ No. 1125 (iii) Safety of
dated 02.03.2015 Passengers
6 54 USQ No. 2481 Railways ) Safety of Women
dated 26.12.2018 in Trains
7 55 USQ No. 2406 Railways ) Abu Road to
dated 26.12.2018 Ambaji Rail Link
8 56 USQ No. 2659 Railways Semi High Speed

dated 03.01.2018

Corridors




Sl. | Memo | Question/Discussion | Ministry Department Brief Subject
No. | No. References
9 57 USQ No. 756 Railways ) Creation of GRP
dated 20.12.2017 Posts
10 |58 USQ No. 1618 Railways ) Crimes in Moving
dated 13.02.2019 Trains
11 |59 SQ No. 4 Railways ) Crimes in Trains
dated 19.11.2009
12 |60 USQ No. 1373 Tourism Special Police
dated 24.07.2017 - Force for Safety
of Tourists
13 |61 USQ No. 692 Railways ) GRP Railway
dated 04.08.2011 Station
14 |62 USQ No. 1588 Agriculture Department of | Report by CMs
dated 12.02.2019 and Farmers | Agriculture and | Sub-Group on
Welfare Farmers MGNREGS
Welfare
15 |63 USQ No. 3278 Home Affairs ) Enemy Property
dated 06.12.2016
16 |64 (i) USQ No. 1709 Youth Affairs | Department of | (i) Promotion of
dated 20.12.2018 and Sports Sports Sports
(ii) USQ No. 895 (ii) Development
dated 07.02.2019 of Sports
17 |65 (i) USQ No. 6 Women and (i) Complaints of
dated 02.02.2018 Child Sexual
Development Harassment
(ii) USQ No. 1256 -
dated 28.06.2019 (ii) Internal
Complaints
Committee
18 |66 (i) USQ No. 2936 Commerce Department for | (i) National
dated 10.07.2019 and Industry | Promotion of Welfare Board
Industry and (NWB) for
Internal Trade | Traders
(ii) USQ No. 5128 (ii) Online E-
dated 24.07.2019 Commerce
(iii) National
(iii) USQ No. 3818 Retail Policy

dated 11.12.2019




Sl. | Memo | Question/Discussion | Ministry Department Brief Subject
No. | No. References
19 |67 USQ No. 3049 Power Hydro Dam
dated 17.12.2015 - Project on Siang
River
20 |68 SQ No. 261 Jal Shakti Department of | Desiltation of

dated 03.08.2017
(Supplementary by
Shri Anandrao Adsul,
M.P.)

Water
Resources, RD
& GR

Ganga River







Sppemaz-T

&

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 44

Subject: Request for dropping of Assurance given in reply to
Unstarred Question No. 3582 dated 07.12.2016 regarding : |
“Implementation of Uniform Civil Code.”

On 07 December, 2016, Dr. Ratna De (Nag), Shri C.N. Jayadeven,
Shri Manoj Tiwari, Adv. Joice George, Shri R. Parthipan and Shri V.
Panneerselvam , M.Ps., addressed an Unstarred Question No. 3582 to the
Minister of Law and Justice. The text of the Question alongwith the reply
of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Law and

Justice (Legislative Department) within three months from the date of the
reply but the Assurance is yet to be implemented.

3 In this regard, the Ministry of Law and Justice (Legislative
Department) vide its O.M. No. 21(18)/2016-Leg.III dated 02 December,

2020 and O.M. No. 21(18)/2016-Leg.III dated 231 May, 2017 had
stated as under:-

"On a plain reading of the above reply, it is clear that no Assurance
had been given by the Hon’ble Minister. Instead the reply was
definite and unambiguous without assuring anything to the House.
Beside this, on a close reading of the portion treated as Assurance
by the Lok Sabha Secretariat, it is also evident that the reply given
by the Hon'ble Minister was definite and unambiguous and no
Assurance was given to the House.”

4, In view of the above, the Ministry, with the approval of Minister of - l
State for Law and Justice (Legislative Department), has requested the i
Committee to drop the Assurance. i

The Committee may consider.

DATED:- 6|04 |202.)

NEW DELHI:




Anhexure

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
- LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION No. 3582
TO BE ANSWERED ON WEDNESDAY, THE 07" DECEMBER, 2016.
IMPLEMENTATION ON UNIFORM CIVIL CODE

3582. DR.RATNA DE (NAG):
SHRI C.N. JAYADEVAN:
" SHRI MANOJ TIWARI:
ADV. JOICE GEORGE:
SHRI R. PARTHIPAN:
SHRI V. PANNEERSELVAM:

Will the Minister of LAW AND JUSTICE be pleased to state:
(a) whether the Government is considering any proposal to implement
Uniform Civil Code in the country and if so, the details thereof;

(b)whether any expert panel/committee was appointed in this regard
and if so, the details thereof;

(c) whether the Government has conducted any study to collect opinion
about the implementation of Uniform Civil Code from various
Government/ Non-Governmental Organisations, representatives of

people from all States and other stakeholders etc. and if so, the
details thereof;

(d)whether the Government is facing strong opposition from various
quarters for the implementation of Uniform Civil Code; and
(e)if so, the details thereof and the reaction of the Government thereto?

ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND
ELECTRONICS AND INFORMATION TECHNOLOGY

(SHRI P.P. CHAUDHARY)

(a)to(c)  Article 44 of the Directive Principles of Constitution provides
- that State shall endeavor to secure for the citizens a uniform
civil code throughout the territory of India. In view of the
importance of the subject matter and sensitivity involved
which requires in-depth study of the provisions of various
personal laws governing different communities, the
Government had requested the Law Commission of India to
“undertake examination of various issues relating o uniform
civil code and to make recommendation thereof.

(d) and (¢) Does not arise.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 51

Subject:  Request for dropping  of Assurance given in reply to Starred
Question No. 163 dated 27 July, 2017 (Supplementary by Shri
Rattan Lal Kataria, MP) regarding “Ahmedabad-Vadodara
Expressway”.

On 27 July, 2017, Shri Vinod Lakhamashi Chavda and Shri Devusinh
Chauhan, M.Ps., addressed a Starred Question No. 163 to the Minister of Road
Transport and Highways. The text of the Question along with the reply of the
Minister is as given in the Annexure.

2. During discussion, Shri Rattan: Lal Kataria, M.P., inter-alia raised the
following Supplementary Question:-

"During your visit, have you also talked to the honorable
Chief Minister Shri Manohar Lal ji that if he provides the
land, it can be considered?."

3. . In reply, the then Minister of Road Transport and Highways (Shri Nitin
Ja1ram Gadkari) stated as follows:-

"I have ordered to study. We will get a report soon, after
which we will take a final decision.”

4. The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Road Transport and Highways
within three months from the date of the reply but the Assurance is yet to be
implemented.

5. In this regard, the Ministry of Road Transport and Highways vide O.M.No

H-11016/22/2017-PPP dated 05 November, 2020 and OM.No H-

11016/22/2017-PPP dated 24 April 2018, have stated as under:-

“The details of the project like cost, number of lane, requirement of land

and timeline for implementation of project can only be ascertained after

completion of the feasibility study."

6. In view of the above, the Ministry, with the approval of the Minister of

State in the Ministry of Road Transport and Highways , has requested the .

Committee to drop the above Assurance."

The Committee may consider.
DATED: 06 [04 {zo?_)
NEW DELHI




Ahnerusre.

GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA

STARRED QUESTION NO. *163
ANSWERED ON 27™ JULY, 2017

AHMEDABAD-VADODARA EXPRESSWAY

#163. SHRI VINOD LAKHAMASHI CHAVDA:

SHRI DEVUSINH CHAUHAN:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a)  the details of funds invested in the construction of Ahmedabad-Vadodara expressway;

(b)  the amount of investment recovered so far by way of toll;

(¢)  whether the amount invested on construction of said expressway is being recovered in
- terms of vehicles or years;

(d)  if so, the details thereof and if not, the criteria/norms adopted for the purpose; and

(e)  whether the construction of said expressway is fully completed and if not, the reasons for

charging toll fee by the company?

ANSWER
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS

(SHRI NITIN JAIRAM GADKARYI)

(a) to (e) A statement is laid on the Table of the House.




STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (¢) OF LOK SABHA
STARRED -QUESTION NO. 163 ANSWERED ON 27™MJULY, 2017 ASKED BY SHRI
VINOD LAKHAMASHI CHAVDA AND SHRI DEVUSINH CHAUHAN REGARDING
‘AHMEDABAD-VADODARA EXPRESSWAY’

(a) to (d) The Ahmedabad - Vadodara Expressway was completed in 2004 at a civil
construction cost of Rs 572.11 Cr. An amount of Rs, 479.02 crore as user fee was collected from
2004 to 2012,

In 2011, the project was awarded as a combined project, comprising Six Laning of
Ahmedabad- Vadodara section of NH-8 and improvement of Ahmedabad - Vadodara
Expressway(NE- 1) on DBFOT (Toll) basis. Appointed date was fixed on 01.01.2013 and
construction work was completed in 2015, The concession period of the project is 25 years i.e.

up to 31.12.2037.

As per provisions of the Concession Agreement, the user fee is collected by the
Concessionaire from Appointed date i.e. 01.01.2013. The Concessionaire has collected user fee
amounting to Rs. 798.32 crore from 01.01.2013 to 31.01.2017.

Further, in accordance with the provisions of the Concession Agreement, the
Concessionaire is to pay premium to NHAI @ Rs. 309.60 Cr per annum with annual increase of
5% as compared to the immediately preceding year.

As per the data submitted by the Concessionaire, they have incurred an expenditure of Rs. 4670
Cr on developing both the streiches, and have paid Rs. 717.39 Cr to NHAI as premium, from
01.01.2013 to 31.12.2016. NHAI has approved part deferment of premium from 2014-15
onwards as per extant policy .

(¢)  The construction work of Ahmedabad- Vadodara Expressway was completed in 2004 and
user fee collected up to 2012, Afterwards user fee for combined project of Ahmedabad-
Vadodara Expressway and Six laning of Ahmedabad- Vadodara section of NH-8 is collected as
per the provision of concession agreement which would continue up to 31.12.2037.

LR R R
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 54 Spbendix ,LZ

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 2481 dated 26.12.2018 regarding “Safety of Women
in Trains".

On 26 December, 2018, Shri Harish Chandra alias Harish Dwivedi, M.P.,
addressed an Unstarred Question No. 2481 to the Minister of Railways. The
text of the Question along with the reply of the Minister is as given in the
Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Railways within
three months from the date of the reply but the Assurance is yet to be
implemented.

3 +In this regard, the Ministry of Railways vide
0.M.N0.2018/Sec(Spl)/120/19 dated 19 January, 2021 has stated as under:-

“A policy decision has been taken by Ministry of Railways to empower
authorized officers to deal with certain passenger related offences, The
implementation of the policy decision is under way and entails following
of legal procedure and consultation with stakeholders. Completion of
many steps in the legal procedure are beyond the competence of the
Ministry of Railways and likely to take considerable time. The Ministry of
. Railways can take no further steps for fulfillment of the Assurance."

4.  In view of the above, the Ministry, with the approval of the. Minister of
Railways has requested the Committee to drop the Assurance.

The Committee may consider,

DATED:- 0§ io4 |2~a2.l
NEw DELHI

&



Hnnexvse

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA

UNSTARRED QUESTION NO.2481
TO BE ANSWERED ON 26.12.2018

SAFETY OF WOMEN IN TRAINS

12481. SHRI HARISH CHANDRA ALIAS HARISH DWIVEDI :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government proposes changes in the Railway Act
regarding women safety; and

(b) if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

(SHRI RAJEN GOHAIN)

(a) and (b): A proposal has been initiated to insert enabliné

provisions in the Railways Act 1989 to empower authorised officer

to prosecute offenders involved in insulting modesty of women
x_‘————-—ﬁ'ﬂﬁ_'*—ﬁﬁr-_—__‘\ﬁ——————_____ﬂ—-———-——-———mh_______\
passengers in passenger area.

ok k ok
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 58 Pbperde “IZ

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1618 dated 13.02.2019 regarding “Crimes in Moving
Trains”.

On 13 February, 2019, Dr. Kirit Somaiya, M.P., addressed an Unstarred
Question No. 1618 to the Minister of Railways. The text of the Question along
with the reply of the Minister is as given in'the Annexure.

2. The .reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Railways within
three months from the date of the reply but the Assurance is yet to be
implemented.

3 I this regard, the Ministry of Railways viae
0.M.N0.2019/Sec(Spl)/120/11 dated 19 January, 2021 has stated as under:-

“A policy decision has been taken by Ministry of Railways to empower
authorized officers to deal with certain passenger related offences. The
implementation of the policy decision is under way and entails following
of legal procedure and consultation with stakeholders. Completion of
many steps in the legal procedure are beyond the competence of the
Ministry of Railways and likely to take considerable time. The Ministry of
Railways can take no further steps for fulfillment of the Assurance."

4, In view of the above, the Ministry, with the approval of the Minister of
Railways has requested the Committee to drop the Assurance.

The Committee may consider.

DATED:- 06 [.34[2_02)
NEW DELHI

16



1618.

(a)

(b)

(c)

(d)

(e)

GOVERNMENT OF INDIA

[
CILUE
MINISTRY OF RAILWAYS ﬁm .

' LOK SABHA

UNSTARRED QUESTION NO. 1618
TO BE ANSWERED ON 13.02.2019

CRIMES IN MOVING TRAINS

DR. KIRIT SOMAIYA:

Will the Minister of RAILWAYS be pleased to state:

whether registering cases of crime on running trains is a

complicated process due to confusion of jurisdiction and if so, the
details thereof;

whether due to this, passengers face great difficulties to register

theft and other criminal cases on moving trains and if so, the
details thereof;

whether the Railway Protection Force is not empowered to
register crimes on a moving train;

if so, whether to ease the situation the Government is planning to

give powers to Railway Protection Force to handle the complaints
of crimes on a moving train; and

if so, the details thereof?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

( SHRI RAJEN GOHAIN )

(a) to (e): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) €~
UNSTARRED QUESTION NO. 1618 BY DR. KIRIT SOMAIYA TO Bk

ANSWERED IN LOK SABHA ON 13.02.2019 REGARDING CRIMES IN
MOVING TRAINS

(a) to (e): Policing on Railways being a State subject, prevention of crime,
registration of cases, their investigation and maintenance of law & order
in Railway premises as well as on running trains are the statutory
responsibility of the State Governments, which they discharge through
Government Railway Police (GRP)/District Police. Railway Protection
Force (RPF) supplements the efforts of GRP to provide better protection
and security of passenger area & passengers and for matters connected
therewith. However, to facilitate travelling passengers in running trains
to report a crime, First Information Report (FIR) forms are available with
TTE, Guard or RPF/GRP train escorting staff. After filling it up, the Form
may be handed over to one of the said officials for registration of the
case at the next Police Station irrespective of the jurisdiction. If the
place of occurrence does not fall in their jurisdiction, the case is
registered under Zero FIR and transferred to the concerned Government
Railway Police Station having jurisdiction. Further course olf action is

taken by the Police as per extant legal provisions.

RPF is not empowered for registration and investigation of passenger

related crime in station premises or moving trains.\A proposal has been

initiated for amendment in the Railways Act, 1989 which inter-aiia

envisages empowerment of RPF to deal with cases of theft of

péssengers' belongings and to initiate legal action against accused
-...—'—-'-"—'—._'—_—'—‘_‘-—u—_

persons apprehended for insulting modesty of women passengers. After

- Te—
completion of inter-Ministerial consultations, proposal has been

-—

forwarded to the Cabinet Secretariat for approval. J

e
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH Aﬂl’*‘uv\ ~ V)
MEMORANDUM No. 57

Subject: Request for dropping of Assurance given in reply to Starred Question No. 4
dated 19.11.2009 regarding “Crimes in Trains"

The above mentioned Question was addressed by Shri Hansraj G. Ahir and Shri P.T. Thomqs
M.Ps. to the Minister of Railways. The content of the Question along with the reply of the Ministers is
as given in Annexure.

2 The reply to the Question was treated as an Assurance and required to be implemented by
the Ministry within three months of the date of the reply but the Assurance is yet to be implemented.

3. The Ministry of Railways vide O.M, No. 2012/Sec(Spl)/100/6 dated 11 January, 2013 had
requested to drop the Assurance along with nine other Assurances on the following grounds:-

"The Ministry of Railways has accorded its approval for amendment in the RPF Act. Approval
of the Ministries of the Home Affairs and the Law and Justice has also been obtained on the
above proposal and on the advice of the Cabinet Secretariat, consultation with the States is
under process which will be completed in due course. As the Ministry of Railways has already
initiated requisite action in the above matter, it is for consideration that these Assurances may
be closed.”

4, The above request for dropping of the Assurances was considered by the Committee at their
sitting held on 12 February, 2015 and it was decided not to drop the Assurances. The Committee,
accordingly, presented their Twelfth Report (16th Lok Sabha) on 30 April, 2015 and observed that
Ministry of Railways had accorded its approval for amendment in the RPF Act. Further, approval of
the Ministry of Home Affairs and the Ministry of Law and Justice had also been obtained on the
proposal and on the advice of the Cabinet Secretariat consultation with the States was under process.
The Committee, therefore, desired that the process of consultation with the States might be
expedited and the matter be brought to its logical conclusion. The Committee also expressed that
they would like to be apprised of the progress made in the matter.

B However, the Ministry of Railways vide OM No. 2012/Sec(Spl)/100/6(Part) dated 01 January,
2021 has stated in respect of the Assurance given in reply to SQ No. 04 dated 19.11.2009 as under:-

"A policy decision has been taken by Ministry of Railways to empower authorized officers to
deal with certain passenger related offences. The implementation of the policy decision is
under way and entails following of legal procedure and consultation with stakeholders.
Completion of many steps in the legal procedure are beyond the competence of the Ministry
of Railways and likely to take considerable time. The Ministry of Railways has taken all
possible steps under its competence for fulfillment of the Assurance and it can take no further
steps for fulfillment of the Assurance."

6. In view of the above, the Ministry with the approval of the Minister of Railways, has again
requested the Committee to drop the above Assurance.

The Committee may re-consider.

NEw DELHI
DATED: 0(",4‘7_:,?_]
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@ LOK SABHA

STARRED QUESTION NO.4
TO BE ANSWERED ON 19.11.2009

CRIMES IN TRAINS

+*4 SHRI HANSRAJ G. AHIR :
SHRI P.T. THOMAS :

Will the Minister of RAILWAYS ( ¥o7 431 ) be pleased to
state: '

(a) the number of cases of crime including theft reported during
the last three years and the current year in running trains;

(b) whether the safety of passengers is compromised due to the
shortage of personnel in Railway Protection Force;

(¢) if so, the steps taken to recruit personmel in the Railway
Protection Force; and '

(d) the other measures being taken by the Railways to prevent
such crime cases?

ANSWER

MINISTER OF RAILWAYS
(Yo w3t )

(KUMAR!I MAMATA BANERJEE)

(a) to (d): A statement is laid on the fablo of the Sabha.

W ok o %k
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STATEMENT REFERRRED TO IN REPLY TO PARTS (a) to (d) OF
STARRED QUESTION NUMBER 4 BY SHRI HANSRAJ G. AHIR AND
SHRI P.T. THOMAS TO BE ANSWERED IN LOK SABHA ON 19.11.2009
REGARDING CRIMES IN TRAINS. '

(a): A statement showing the number of cases of theft & other crimes
in running trains reported during the years 2006, 2007, 2003 & 2009
(Up to June) are attached at Appendix .J
(b) & (c): No, Madam. Augmentation of strength and filling up of
vacancies is a continuous exercise. ] .
(@): According to Entry No. 2 of the State List of the Constitution of
india, “Police’(including Raillways and Village Police) is a State
. subject. Prevention of crime, reglistration of cases, their investigation
and maintenance of law and order in Railway pumises_s as well as on
running trains are, therefore the statutory responsibility of the State
Police, which they discharge through the Government Railway Police
(GRP) of the State concerned. o
The following measures have been taken for enhancing the security
of passengers:-
1. 3580 trains are escorted by RPF/ GRP dally on an average.
2. integrated Security scheme consisting of CCTV Surveillance
system, access control system, personal and baggage
screening system and Bomb datectlgq and disposal system

has been ﬂnallz_ed anc_l the same is under implementation at

109 sensitive stations at an estimated cost of Rs.344.31

Crores.
-

3. Dog Squads In Divisions and Zones are being augmented.
4. Commando Training is being Iimparted to selected RPF staff.

5. Steps have been taken to enhance the quality and contont.of |
the training of RPF.

2|



7.

9!

Under modamﬁzafioﬁ - scheme security gadgets ave being
procured at an estimated cost of Rs.67.09 crvores and the
weaponry s being upgraded for enhamncing the striking
éapabﬁllty of RPF.

10% reservation for women has heen made in the recruitment
of all ranks to ensure better service to lady passengers.
Regular coordination meetings are held with State Police at all
levels to ensure proper registration and investigation of crime.
Joint patrolling and escorting with GRP is also undéﬁak@n in
disturbed and sensitive area.

Changes in provision of The Railways Act 1989 are under

ey

s

“examination to provide more powers to RPF in prevention and

e e e T e s e e e i eyt

detection of crime in Railways.

- e
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- ﬂPPEHI)IX REFERRED 'I'O i REI’LY TO PART (a) OF STARREII QUEST ION NO.4 BY SHRI
HANSRAJ 6. AHIR AND SHRI - P.T. THOMAS TO BE ANSWERED N LGK SABHA ON

19.11..2009 REGARDING CRIMES IN TRAINS.
Years | Murder Dacoi'fj'r_l!_ébbery Drugging | TOPB* | Other |Total|
. _ _ o
| Grimies |
2006 |40 118|207  |363 = |5806 |544 3078 |
2007 |32 |89 141 523 ~ |6179 |es6  |=630
2008 |26 |77  |140  |486  |6432 |586 | =737 |
T |p8 . [10a . [zas [3ap1 (273 |48
et REBREE S - SR Sl DRI SRR LNl O S
15& r- i AR Rl et
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LOK SABHA SECRETARIAT -

0 EE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. ¢

Subject:  Request for dropping of Assurance given in reply to Unstarred Question No. 1588
dated 12.02.2019 regarding “"Report by CMS Sub-Group on MGNREGS".

kK

On 12 February, 2019, Adv. Joice George, M.P., addressed an Unstarred Question No.

1588 to the Minister of Agriculture and Farmers Welfare. - The text of the Question along with
the reply of the Minister is as given in the Annexure.

P The reply to the Question was treated as an Assurance by the Committee and required
to be implemented by the Ministry of Agriculture & Farmers Welfare (Department of

Agriculture, Cooperation and Farmers Welfare) within three months from the date of the reply
but the Assurance is yet to be implemented.

3 In this regard, the Ministry of Agriculture and Farmers Welfare (Department of
Agriculture, Cooperation and Farmers Welfare) vide O.M. No. 3-6/2019-Policy(NCF) dated 15"
October, 2020 has stated as under:-

“The reply to the LSUQ No. 1588 dated 12.02.2019 was prepared on the basis of
inputs received from NITI Aayog vide communication No. H-11016/09/2017-Agri.
dated 08.02.2019. Therefore, the Assurance was transferred to NITI Aayog vide OM
dated 31 July, 2019 and subsequent reminders dated 4 October, 2019, 5 March, 2020
and 15 October, 2020 with the request to accept the transfer of Assurance.

Confirmation of acceptance of the transfer of above Assurance is still awaited from
NITI Aayog........

Since the Sub Group of Chief Ministers was constituted by NITI Aayog and the Sub
group has not finalized its report which may take more time, the same may not be
treated as Assurance and may be deleted from pending list of Assurances of
Department of Agriculture, Cooperation and Farmers Welfare.”

4. In view of the above, the Ministry, with the approval of the Minister of State for
Agriculture and Farmers Welfare, has requested the Committee to drop the Assurance.

The Committee may consider.

NEw DELHI:

DATED: 0604|202 )
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~ GOVERNMENT OF INDIA i
MINISTRY OF AGRICULTURE AND FARMERS WELFARE
DEPARTMENT OF AGRICULTURE, COOPERATION AND FARMERS WELFARE

LOK SABHA
UNSTARRED QUESTION NO.1588
TO BE ANSWERED ON THE 12™ FEBRUARY, 2019

REPORT BY CMS SUB-GROUP ON MGNREGS

1588. ADV. JOICE GEORGE:

Will the Minister of AGRICULTURE AND FARMERS WELFARE &f¥ g R Fegror #
be pleased to state: _ .

(@)  whether the Chief Ministers Sub-Group submitted report to coordinate policy

approaches for agriculture sector and Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS);

(b)  if so, the details thereof;

(c)  whether this is in connection with Doubling Farmers' Income by 2022 which requires
multi-dimensional and inclusive approach;

./'

(d) if so, the details thereof; and /
(e) the key recommendations and the stand taken F!ythe Government in each case?
|
- ANSWER

MINISTER OF STATE IN THE MINISTRY OF AGIRICLELTURE AND FARMERS WELFARE

F A AT HdoT 7T H TS A ( SHRI PARSHOTTAM RUPALA)
(a):  No Madam.
(b):  Does not arise in view of the (a) above.

(c) to (e): As reported by NITI Aayog, a Sub Group of Chief Ministers was constituted on
17" June, 2018 to suggest an approach that enhances incomes of farmers and reduces
agrarian distress, with thrust on pre-sowing and post harvest interventions using Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) for creating durable
assets. Five critical areas in which MGNREGA could positively help include: to reducing the
cost of cultivation; enhancing the production through efficient use of water or other inputs;
providing remunerative price to farmers by incentivizing aggregation and market
infrastructure; rehabilitation of agricultural land and assets after natural hazards or re-
plantation using MGNREGA fund and bringing diversification in agriculture to help

occupational diversification and maximizing profit.
.--"-_'_'-_—_

Accordingly,Ja Sub Group of Chief Ministers was constituted by NITI Aayog for policy
co-ordination between agriculture sector and Mahatma Gandhi National Rural Employment
Guarantge Scheme (MGNREGS) in June, 2018. The Sub group has not yet finalized its
report.J

Feded dedek
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. &6

Subject: Request for dropping of Assurances given in replies to:-

(i) USQ No. 2936 dated 10.07.2019 regarding ‘NWB for Traders’ (Annexure-I);
(i) USQ No. 5128 dated 24.07.2019 regarding ‘Online E-Commerce’ (Annexure-II); and
(iii) USQ No. 3818 dated 11.12.2019 regarding ‘National Retail Policy’ (Annexure-III).

Hkkok

The above mentioned Questions were addressed by various MPs tb the Minister of

Commerce and Industry. The contents of the Questions along with the replies of the
Minister are as given in Annexures I to III.

2 The replieé to the Questions were treated as Assurances by the Committee and
required to be implemented by the Ministry of Commerce and Industry (Department for

Promotion of Industry and Internal Trade) within three months from the date of the
replies but the Assurances are yet to be implemented.

3. In this regard, the Ministry of Commerce and Industry (Department for Promotion
of Industry and Internal Trade) vide O.M. F.No.P-55016/3/2020-Internal Trade dated 12
January, 2021, F.No.P-55016/4/2020-Internal Trade dated 18 February, 2020 and F.No.P-
55016/11/2020-Internal Trade dated 25 November, 2020 has stated as under:-

“The formulation of National Retail Trade Policy requires wide stakeholder

consultations and it may not be possible to formulate the same within a definite
frame of time.”

4. In view of the above, the Ministry, with the approval of Hon’ble Minister of State

(Commerce and Industry) has requested the Committee to drop the above-mentioned
three Assurances. -

The Committee may consider,

DATED:- o(;f04f2,a2 |
NEw DELHI
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT FOR PROMOTION OF INDUSTRY AND INTERNAL TRADE

LOK SABHA

. UNSTARRED QUESTION NO. 2936.
TO BE ANSWERED ON WEDNESDAY, THE 10™ JULY, 2019.

NWB FOR TRADERS

2936, SHRIMATI RANJAN BEN DHANANJAY BHATT:
SHRI SUBBARAYAN K.:

Will the Minister of COMIMERCE AND INDUSTRY be pleased to state:

(@)  whether the Government proposes to set up a National Welfare Board (NWB) for
traders and National Policy for Retall Trade;

(b). if so, whether the Government has taken any steps in this regard;

(c) if so, the details thereof; and (d) if not, the reasons therefor?

ANSWER
0T vF Feger wE (o digw aiae)
THE MINISTER OF COMMERCE & INDUSTRY

(SHRI PIYUSH GOYAL)

s ———

2 s ————

(a) to (c): | Yes, Sir. Government proposes to set up National Traders' Welfare Board

and formulate a National Policy for Retail Trade. Stakeholder consultations
are being held for the same.
e

(d): Question does not arise.

27



GOVERNMENT OF INDIA Pl i
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT FOR PROMOTION OF INDUSTRY AND INTERNAL TRADE

LOK SABHA

UNSTARRED QUESTION NO. 5128.
TO BE ANSWERED ON WEDNESDAY, THE 24™ JuLy, 2019.

ONLINE E-COMMERCE .

5128. SHRI PARVESH SAHIB SINGH:

(a)

(b)

(c)

(a):
(b):
(c):

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
o T IURT HA

whether the advancement of online e-commerce giants have affected small
traders and shopkeepers in India and if so, the details thereof;

whether the share of Delhi in total internal trade of the country is declining in the
last few years and if so, the details thereof and the reasons therefor; and

the steps being taken by the Government for encouraging internal and external .
trade with regard to Delhi in last five years?

ANSWER
aIiors TE sgEer w (A dgw age)
THE MINISTER OF COMMERCE & INDUSTRY
(SHRI PIYUSH GOYAL)

No such assessment has been made by the Government.
ngmatlon is not centrally maintained.

Government proposesm ational Retail Trade Policy and also set up

a National Traders' Welfare Board to create conducive environment for retail trade
in the country.

dedededede ek
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT FOR PROMOTION OF INDUSTRY AND INTERNAL TRADE

LOK SABHA

UNSTARRED QUESTION NO. 3818.
TO BE ANSWERED ON WEDNESDAY, THE 11™ DECEMBER, 2019.

NATIONAL RETAIL POLICY

3818. SHRI SUNIL KUMAR SINGH:

(a):

. |
(b) to (f): Yes Sir. The Government proposes to formulate National Retail Trade;_']

SHRI JAYADEV GALLA:
SHRI SUDHAKAR TUKARAM SHRANGARE:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

~ the State-wise details of retail trade in the country;

whether the Government proposes to formulate a National Retail Policy (NRP)
to support the growth of domestic retail trade and if so, the details thereof;

the steps taken by the Government to suppoft the development of retail sector

_ in order to benefit millions of small traders in the country;

the details of the extent to which the policy helps to promote and organize
retail trade in the country;

wﬁether there are apprehensions amongst small retail traders that the policy
might permit foreign retailers in the sector; and

if so, the details on how the Government will allay such apprehensions?

ANSWER
IS O FeEer wa (s gy aver)
THE MINISTER OF COMMERCE & INDUSTRY

| (SHRI PIYUSH GOYAL) «

h

State-wise details of retail trade in the county is not centrally compiled:

———-“'—-_-_‘"-F-.—”-_ ————
T i

Policy /Stakeholder consultations are being held. Government has set
up a National Traders’ Welfare Board with the objectives of welfare of
traders and their employees, simplification of the acts and rules
applicable to traders, reduction of compliance burden and improvement
in access to funds for traders.

dedevedediede
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. €7

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 3049 dated 17.12.2015 regarding “Hydro Dam Project on Siang
River.”

On 17 December, 2015, Dr. C. Gopalakrishnan, M.P., addressed an Unstarred

Question No. 3049 to the Minister of Power. The text of the Question alongwith the
reply of the Minister is as givén in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and

required to be implemented by the Ministry of Power within three months from the

date of the reply but the Assurance is yet to be implemented.

3 The Ministry of Power vide O.M. No. 45/20/2015-H.I dated 18 October, 2018
had requested the Committee to drop the Assurance on the following grounds:-

“a Siang Upper Stage-1 (6000 MW) and Siang Upper Stage-II (3750 MW)
HEPs were allotted to NEEPCO and NHPC respectively by the State
Government of Arunachal Pradesh for implementation.
b. A Cabinet Note was circulated by Ministry of Water Resources for Single
Multipurpose Storage Project on Siang River instead of two stage
development. -
& During the meeting taken by National Security Adviser(NSA) on
20.10.2015, the NSA advised that a techno-economic study of the storage
project proposal may be undertaken by MoWR, CWC and MoP/CEA for
quantitative assessment of the benefits before a final decision in the matter
can be taken. Accordingly, NEEPCO and NHPC were requested to keep the
work of Siang Upper Stage-I and Stage-II Projects on hold vide letter dated
18.11.2015. :
d. Subsequently, a Committee under the chairmanship of CEOQ, NITI
Aayog with Deputy NSA; Secretary (Power); Secretary (MoWR, RD&GR); and
Secretary (MoEF) was set up in the meeting taken by Principal Secretary to
Prime Minister on 08,01.2016 to consider if Siang Power Project Stage-I and
Stage-II could be taken up as a single multi-purpose project or two separate
projects. The last meeting of the Committee was held on 26.09.2017 in NITI
Aayog. Several ground works, such as creating conducive environment,
mobilizing support and public opinion in favour of the Project, formulating
R&R, packages, etc. need to be done before a final view is taken in the

matter. The Committee is yet to submit its recommendations to the
Government.”

S0



4. The above request was not acceded to by the Committee at their sitting held
on 22 July, 2020. The Committee accordingly presented their 22" Report (17" Lok
Sabha) on 09.03.2021. The Committee were of the view that the issue is of national
concern since the proposed project(s) will be one of the largest hydroelectric dam in
the Indian subcontinent and will generate around 10,000 MW of hydropower towards
achieving the country’s energy security. Moreover, the project will uplift the host
State’'s economy and create several economic opportunities for its people. The
Committee desired that the Ministry must actively persue the matter till its logical
conclusion. The Committee also urged the Minisfry to apprise the initiatives taken
and the progresé made in the matter.

5. However the Ministry of Power, vide OM No. 45/20/2015-H.I (228693) dated
16 February, 2021 has inter-alia stated as under:-

“Meetings on Upper Siang project at various forums have been held but no
decision related to the project has been taken so far. The intent is to go
ahead with a Single Multipurpose Project instead of two separate projects.
However, several ground works, such as creating conducive environment,
mobilizing support and public opinion in favour of the Project, formulating
R&R packages etc. need to be done before a final decision is taken in the
matter. Moreover, the Committee under the Chairmanship of CEO, NITI Aayog
is yet to submit its recommendations to the Cabinet Secretary for taking a
final decision in the matter.”

6. In view of the above, the Ministry, with the approval of Minister of State (I/C)
for Power, has again requested the Committee to drop the above Assurance.

The Committee may re-consider.
DATED :- ©6 fa4|2011

NEW DELHI:
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Ahne xuse
% GOVERNMENT OF INDIA

- MINISTRY OF POWER

LO!( SABHA
UNSTARRED QUESTION NO.3049
TO BE ANSWERED ON 17.12.2015

HYDRO DAM PROJECT ON SIANG RIVER
3049. DR. C. GOPALAKRISHNAN:

Will the Minister of POWER
be pleased to state:

(a) whether 10,000 MW hydro-dam project is proposed to be constructed on the
Siang River in Arunachal Pradesh;

(b) if so, the details thereof along with the fund allocated; and

(c) the time by which the work on the project is likely to commence and the
project made operational?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER,
COAL AND NEW & RENEWABLE ENERGY

( SHRI PIYUSH GOYAL )

(a) to (¢) :  Government of Arunachal Pradesh had allotted the Siang Upper Stage-|
project (6,000 MW) to NHPC and Siang Upper Stage-Il project (3,750 MW) to NEEPCO
for implementation. However, Ministry of Water Resources, River Development &
Ganga Rejuvenation has proposed the development of a single multipurpose storage
project of around 10,000 MW capacity in Siang sub-basin In place of the two stage

projects. The proposal is under examination by the Government.

—

e

e e o e o e o o e o

S 2



e —
LOK SABHA SECRETARIAT Apperdbe X

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. ¢ @

Subject: = Request for dropping of Assurance given in reply to Starred
Question No. 261 dated 03 August, 2017 (Supplementary by Shri
Anandrao Adsul, MP) regarding “Desiltation of Ganga River”.

On 03 August, 2017, Shri Rajesh Ranjan and Shri Jai Prakash Narayan
Yadav, M.Ps., addressed a Starred Question No. 261 to the Minister of Jal
Shakti (erstwhile Ministry of Water Resources, River Development & Ganga
Rejuvenation). The text of the Question along with the reply of the Minister is
as given in the Annexure. '

2. During discussion, Shri Anandrao Adsul, M.P., inter-alia raised the
following Supplementary Question:-

"If you want both, 'River Linking Project’' can be
implemented in the whole country. Both these works are
such that the development of the river is on one side and a
resolution has been made to create inland waterways on
the other side. If we link these two together, the dream of
revered Atal ji will be fulfilled. If we link all the rivers in the
whole country, then there will be water where there is no
water. Where there is more water, it will also be used
elsewhere where there is no water."

3. Inreply, the then Minister of Water Resources, River Development &
Ganga Rejuvenation (Sushri Uma Bhartl) stated as follows:-

"All the clearances of Ken—Betwa have taken place. The
Governments of Uttar Pradesh and Madhya Pradesh are
deliberating about the water sharing among themselves.
As soon as this decision is made, the date of the laying of

foundation stone of the Ken-Betwa project is going to be
declared.”

4. The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry Jal Shakti (erstwhile Ministry of of
Water Resources, River Development & Ganga Rejuvenation) within three
months from the date of the reply but the Assurance is yet to be implemented.

3



5.

In this regard, the Ministry of Jal Shakti (erstwhile Ministry of Water

Resources, River Development & Ganga Rejuvenation) vide O.M. No H-

11012/11/2020-BM Section-MOWR/368-369+1 dated 17 November, 2020, has
stated as under:- ,

6.

“This Ministry is vigorously pursuing the matter of finalizing the
Memorandum of Agreement (MoA) for implementation of Ken-Betwa link
project (KBLP) with both the States i.e. Uttar Pradesh (UP) and Madhya
Pradesh (MP). The draft MoA has been shared with both the States.
Recently, a meeting was also taken by Minister for Jal Shakti on
22.09.2020 with Minister of Water Resources of Government of UP and
Government of MP. Both the States have observations on the draft MoA
particularly on the issue of water sharing from the project during the lean
season. It may be noted that no time limits can be set for Government of
UP and MP which may agree or disagree with the proposals or may opt

- not to respond to the proposals. The Central Government is pursuing the

inter-linking of rivers program in'a consultative manner."

In view of the above, the Ministry, with the approval of the Minister of

State in the Ministry of Jal Shakti (erstwhile Ministry of Water Resources, River
Development & Ganga Rejuvenation), has requested the Committee to drop
the above Assurance."

The Committee may consider.

DATED: 06|04 {202)
NEW DELHI

3%



&E?

Annexy T

GOVERNMENT OF INDIA
MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT & GANGA REJUVENATION
- LOK SABHA
STARRED QUESTION NO. 1261
ANSWERED ON 03.08.2017

DESILTATION OF GANGA RIVER

7%261. SHRI RAJESH RANJAN
SHRI JAI PRAKASH NARAYAN YADAV

Wili the Minister of WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION be pleased to state:

(a) whether the Government is considering any scheme for desiltation of the Ganga river in Bihar

and if so, the details thereof;

(b) whether a Central team has visited the State to find a solution for the same and if so, the

findings thereof along with the follow up action taken thereon; and

(c) the time by which the desilting work is likely to be started and completed?

ANSWER

THE MINISTER FOR WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION

(SUSHRI UMA BHARTT)

(a)to (¢) A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (C) OF LOK SABHA
STARRED QUESTION NO.*261 TO BE ANSWERED ON, THE 3*” AUGUST, 2017 ON
“DESILTATION OF GANGA RIVER” RAISED BY SHRI RAJESH RANJAN & SHRI
JAI PRAKASH NARAYAN YADAY.

(a) No, Madam.

(b) & (c) On the request of State Government of Bihar, a Central team led by Secretary, Ministry of
Water Resources, River Development & Ganga Rejuvenation alongwith officials and experts i.e.
Sh. A.B. Pandya, former Chairman, Central Water Commission and Prof. Z. Ahmed, IIT Roorkee
has visited the State on 05™ June’ 2017 and held discussions with State Government officials. An
aerial survey of the reach of river Ganga from Buxar to Farakka was carried out by the Central
team. )

The team held discussions with Hon’ble Chief Minister of Bihar al'ongwith State
Government officials and experts wherein it was decided that a Committee to look into various
aspects of floods and siltation in the State of Bihar shall be constituted. The opinion of State
Government of Bihar has also been obtained in respect of constitution of the Committee including

its Terms of Reference.
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ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Now, Q. No. 261.
(Q.261) .
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IR FE BT S IHHT WATE & B § HR IWHT HaTE OF. T A 98 w8 R 2
Ry wmor widfay ofik gewlrm affy & dor @8 & wfeufeg 3 qamn 5 dm & @
Torife A ¥ g SR M AU, gelRTEeR @ UM a1 RN RE, FEAR D a6
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sera Rdred & g o wefl N U 59 W 80 T AT 73 & WG B @ AT AN Wbl 9l
T ¥ g 4w, fER o1 ow # ag @ R s was Ry 76 oA e gdem w@
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@1 AT B '
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HON., SPEAKER: What is this going on? Do you not have any question?
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Shri Kaushalendra Kumar

Shri Santosh Pandey

Shri Pashupati Kumar Paras

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director
Shri S.L. Singh - Deputy Secretary
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At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider
20 Memoranda containing requests received from various Ministries/Departments
for dropping of 26 pending Assurances; and (ii) take oral evidence of the
representatives of the Ministry of Housing and Urban Affairs regarding pending

Assurances.

o Thereafter, the Committee took up the said 20 Memoranda (Memorandum
Nos. 49 to 68) containing 26 Assurances for consideration for dropping or
otherwise of the relevant Assurances. After considering a few Memoranda, the
Committee authorized the Hon’ble Chairperson to decide the Memoranda. The
Chairperson subsequently decided to drop 15 Assurances as per details given in
Annexure-I* and to pursue the remaining 11 Assurances as per details given in
Annexure-11I for implementation by the Ministries/Departments concerned.

3 XXXXX XXXXX XXXXX XXXXX
4. XXXXX XXXXX XXXXX XXXXX
3. XXXXX XXXXX XXXXX XXXXX
6. XXXXX XXXXX XOXXXX XXXXX
hs XXXXX XXXXX XXXXX XXXXX
8. XXXXX XXXXX XXX XXXXX
8. XXXXX XXXXX XXXXX XXXXX

The Committee then adjourned.

* Not related to this Report.
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S.No. Memo
No.
1 49

Annexure-I1I

COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)

Statement Showing Assurances not dropped by the Committee on Government Assurances (2020-2021) at
their sitting held on 12.04.2021

' SQ/USQ No. and
date
USQ No. 3582
dated 07.12.2016

' Ministry/

Department

| Subject

Law and
Justice
(Legislative

| Department)

Implementatio_n_on-
Uniform Civil Code

[ Remarks

The Minis_fry has contended that the reply éi\;en is
not a promise but a definite and unambiguous
piece of information and hence has requested for

dropping of the Assurance. The Committee feel

| that the contention of the Ministry is untenable

since the Ministry in its reply stated that the
Government had requested the Law Commission of
India to undertake examination of various issues |
relating to Uniform Civil Code and to make
recommendation thereof. The Ministry and the Law
Commission are required to fulfill this obligation. |
Moreover, once an Assurance is given, it is
incumbent upon the Ministry to bring it to its
logical end. The Committee desire that the Ministry

should enhance the level of co-ordination with the

Law Commission of India to expedite examination



| 51

- =

SQ No. 163 Road Ahmedabad-
| dated 27.07.2017 | Transport and @ Vadodara
(Supplementary by | Highways Expressway
Shri Rattan Lal ‘ ‘
Kataria, M.P.)
| |
|
|
|
l
|
|
|
| | AN S oY
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T l;f th_e_réle_vant_ issues reating to Unifon—n_Civil Code_
and to make recommendations thereof so that

' there is no further delay in fulfilling the Assurance. |
The Committee would like to be apprised of the
initiatives taken and progress made in the matter.

ﬁe Ml:ni;tr_'y has réquested for dropbing of th_e J
Assurance on the ground that the details of the
project like cost, number of lane(s), requirement of |
land and timeline for implementation of project can
only be ascertained after completion of the
feasibility study. The Committee are of the view
'that an Assurance cannot be dropped on suchi
grounds. In the instant case, the Ministry is
required to complete the feasibility study and take
' a final decision on the proposal for construction of

; Express Highway from Delhi to Yamuna Nagar as
'assured in the reply to the Supplementary
‘ Question. The Committee are of the view that the
' matter is of public importance and as such, it
‘should be brought to its logical conclusion. The

l'Committee, therefore, desire that the Ministry




e o I _ 'should make concerted efforts to fulfil the

| Assurance at the earliest.
J o

| 656 NE.?EI Railways | Safe_ty of Womeﬁ.i.n __The E.‘.or_n_mittee I;a_v; been info?rﬁed that a poﬁcyﬂ'
dated 26.12.2018 Trains

decision has been taken by the Ministry of Railways
i to empower authorized officers to deal with certain
| i passenger related offences. The implementation of |
| the policy decision is underway and entails
following of legal procedure and consultation with

I |
\ ‘ stakeholders. Citing that completion of many steps |

in the legal procedure are beyond the competence

‘ iof the Ministry of Railways and likely to take |

. ' considerable time, the Ministry has requested for

dropping of the Assurance. The Committee
understand that such matters may take time but in
view of the sharp increase in crimes in trains and
railway premises especially against women as well |
| as the emerging challenges in this regard, there is
| an urgent need to empower the authorized officers |
to deal with such offences. The Committee urge i

‘ upon the Ministry to vigorously pursue the matter,

'take well coordinated comprehensive action and
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USQ No. 1618 Railways
dated 13.02.2019

A Crimes in Mdving

Trains

52

_expedite the f:ulﬁllme_rlf Eae Assurance dt_the_

earliest.

The i:ommittee have been informed that ; po—Iicy_|

decision has been taken by the Ministry of Railways |
to empower authorized officers to deal with certain
- passenger related offences. The implementation of
the policy decision is underway and entails
following of legal procedure and consultation with
stakeholders. Citing that Completion of many steps
in the legal procedure are beyond the competence
of the Ministry of Railways and likely to take!
considerable time, the Ministry has requested for |
dropping of the Assurance. The Committee
understand that such matters may take time, but in
view of the sharp increase in crimes on moving
trains, there is an urgent need to empower the
authorized officers to deal with such offences. The |
Committee urge upon the Ministry to vigorously

pursue the matter, take well coordinated
comprehensive action and expedite the fulfillment

of the Assurance at the earliest. |
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SQ No. 4

| dated 19.11.2009

USQ No. 1588

dated 12.02.2019

o
|
[

Réiiways

Agriculture
and Farmers
Welfare

-Crfrﬁes in Trains - ' The Committee I;ave beé;l informed that a bolic;

decision has been taken by the Ministry of Railways

| to empower authorized officers to deal with certain
passenger related offences. The implementation of
the policy decision is underway and entails
following of legal procedure and consultation with
stakeholders. Citing that Completion of many steps
in the legal procedure are beyond the competence
of the Ministry of Railways and likely to take
considerable time, the Ministry has requested for
dropping of the Assurance. The Committee

| understand that such matters may take time, but in

view of the sharp increase in crimes in trains and
'railway premises, there is an urgent need to
empower the authorized officers to deal with such
offences. The Committee urge upon the Ministry to
vigorously pursue the matter, take well coordinated

comprehensive action and expedite the fulfillment

_ of the Assurance at the earliest.

_I_erort by CMs Sub- ' The Ministfy of Agrich_lfure and Farmers Welfare:
Group on MGNREGS

(Department of Agriculture and Farmers Welfare)

53



(Department
of Agriculture
and Farmers
Welfare)

Has reque_sted to dr_op the Assurancé on the gr&und—
' that the reply to the Question was prepared on the
basis of inputs received from NITI Aayog but
despite repeated requests, NITI Aayog has not
been accepting the transfer of the Assurance. The
Committee do not accept this contention of the
Ministry as a valid ground for dropping the
Assurance. The Committee feel that the finalization
'of the report of the Sub-Group of Chief Ministers
constituted by NITI Aayog for policy co-ordination
between agriculture sector and Mahatma Gandhi
National Rural Employment Guarantee Scheme
(MGNREGS) is an extremely crucial issue for
enhancing the incomes of farmers and needs to be
pursued vigorously with the NITI Aayog with all
might to bring to its logical conclusion. The
Committee also urge the Ministry of Agriculture
and Farmers Welfare (Department of Agriculture
and Farmers Welfare) to implement the Assurance
iat the earliest in consultation/co-operation with
|other concerned Ministries/Departments/Offices
‘and if necessary, to bring the matter to the notice




(i) USQ No. 2936 | Commerce
dated 10.07.2019 | and Industry

' (Department
| for Promotion
(ii) USQ No. 5128 | of Industry
dated 24.07.2019 | and Internal
Trade)

|
(iii) USQ No. 3818 |
dated 11.12.2019

. _(i) N_iéfional Welfare

Board (NWB) for
Traders

(ii) Online E-

Commerce

(iii) National Retail
Policy

of Ministry of Parliameﬁfary Af_fairs,ﬂ the noda‘lm

Ministry for implementation of the Assurances and |
Cabinet Secretariat to facilitate transfer and

' implementation of the Assurance.

.The Ministry has reqﬁestéd ft;f_dropping of the

Assurance on the ground that the subject of the |
Assurance pertains to formulation of National
‘ Retail Trade Policy which requires wide stakeholder |
|consultations and it may not be possible to
formulate the same within a definite frame of time.

The contention of the Ministry is untenable since an

‘ Assurance cannot be dropped merely on the ground
i that its implementation may not be possible within |
.| a definite time frame. The Committee feel that the |
Assurance should be brought to its logical end and
hence they direct the Ministry to pursue the matter

' vigorously and fulfil the Assurance expeditiously.

| The Committee would also like to be apprised of
the initiatives taken by the Ministry for expediting |
implementation of the Assurance and the progress

made in the matter.
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'67 | USQNo.3049 | Power 'Hydro Dam Project | The Ministry has requested the Committee to drop
Gaked 17,124,613 . SHSang River ‘the Assurance on the ground that meetings on

‘ - Upper Siang Project at various forums have been '
held but no decision related to the project has been
Itaken so far. The intent is to go ahead with a
| Single Multipurpose Project instead of two separate
projects. However, several ground works need to
be done before a final decision is taken in the
' matter. Moreover, the Committee under thei

| | Chairmanship of CEO, NITI Aayog is yet to submit

| | | its recommendations to the Cabinet Secretary for |
‘taking a final decision in the matter. The
| Committee feel that the reasons advanced by the
‘ ’ Ministry cannot be valid grounds for dropping the |
| Assurance. Moreover, once an Assurance has been
' given on the floor of the House, it is incumbent
upon the Ministry to fulfil it. In the instant case, the |
Ministry is required to examine the proposal
regarding construction of Hydro-dam project on the
| Siang River in Arunachal Pradesh which is of |

‘ national importance and take a decision. The |

Committee understand that such matters may take |
¥ !
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fiéne t_)ut the Min_istry needs to ta_ke a;cti_c; .in tha
matter with alacrity and specific timeline and
pursue the matter with all concerned at the highest |
level and implement the Assurance. The Committee
would also like to be apprised of the initiatives
taken, progress made in the matter and the final |

outcome thereof.

SQ No. 261 Jal St_ﬁkti ‘ Ijesiltation of Gahga TFe I\;linistry has requested to drop ﬂ; Assura;lc?
i |
dated 03.08.2017 | (Department e citing that Ministry is vigorously pursuing the
(Supplementary by of Water
Shri Anandrao Resotites ‘ matter of finalizing the Memorandum of Agreement
Ao k) ' River | for implementation of Ken-Betwa Link Project
Devel t
pi eGgﬂr;:” (KBPL) with both the States i.e. Uttar Pradesh and
Rejuvenation) Madhya Pradesh. Recently, a meeting was also

I taken by Minister for Jal Shakti with the Ministers
of Water Resources of both the States. Both the |
' States have observations on the draft MoA
' particularly on the issue of water sharing from the
project during the lean season and no time limits
| can be set for State Governments for responding to
‘ the proposals. The Ministry further stated that |
| Central Government is pursuing the inter-liking of




rivers program in a consultative manner The

Committee feel that the matter is of national

importance having wider socio-economic and

' ecological/environmental ramifications and an

appropriate decision needs to be taken without

inordinate delay. Moreover, once an Assurance has

been given, it is incumbent upon the Ministry to

fulfil it. The Committee understand that such

matters may take time but the Ministry needs to |

pursue the matter earnestly with both the State

Governments of Uttar Pradesh and Madhya Pradesh ‘

at the highest level and implement the Assurance

l at the earliest. The Committee would also like to be |
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' apprised of the latest developments in the matter.



MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)

(SEVENTEENTH LOK SABHA)
ELEVENTH SITTING
(29.09.2021)

The Committee sat from 1100 hours to ___ hours in Committee Room 'C'
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4. Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Dr. Bharatiben Dhirubhai Shiyal

Secretariat

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following four (04) draft Reports without

any amendments:-

(i) Draft Forty-Eighth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Women and Child

Development’;



(i)  Draft Forty-Ninth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Housing and
Urban Affairs’;

(iii)  Draft Fiftieth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’; and

(iv)  Draft Fifty-First Report (17th Lok Sabha) regarding ‘Requests

for Dropping of Assurances (Not Acceded to)’;
2. The Committee also authorized the Chairperson to present the Reports to
the Hon'ble Speaker at the earliest as the term of the Committee is coming to an
end soon and the House is not in session.

XXXX XXXX XXXX XXXX XXXX XXXX

The Committee then adjourned.



